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The 11" May 2016

No. U.Ni.-97/2015-373—In exercise of the powers conferred under the proviso to
Article 309 of the Constitution of India, the Governor of Bihar is please to make the
following Rules to regulate the recruitment, promotions and service conditions in the Bihar
Rajbhasha Assistant (Urdu) Cadre under the Urdu Directorate, Department of Cabinet
Secretariat, Government of Bihar:-

1.

Short name extent and commencement- (i) These rules shall be called the

Bihar Rajbhasha Assistant (Urdu) cadre Rules, 2016.

(ii)

(iii)
2.

It shall extend to Urdu Directorate (Headquarter) and Secretariat and
Attached Offices.

These rules will come in to force immediately.

Definitions- In these Rules, unless otherwise required in the context.

) ""State Government'' means, Government of Bihar;

(i1) "Governor'' means, Governor of Bihar;

(iii))  "Department'' means, Department of Cabinet Secretariat;

@iv) "Directorate'' means, Urdu Directorate, Department of Cabinet
Secretariat.

(v) "Principal Secretary' means, Secretary or Principal Secretary,

Department of Cabinet Secretariat;
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(vi)  "Director' means Director (Urdu) Urdu Directorate, Department of
Cabinet Secretariat;

(vii) "Cadre" means, Cadre of Rajbhasha Assistant (Urdu) Senior
Rajbhasha Assistant (Urdu) and Rajbhasha Officer (Urdu) and
Deputy Director (Urdu) and such posts which may be unclouded in
this cadre by the State Government from time to time.

(viii) "Appointing Authority' means Principal Secretary of the
Department in the context of the Rajbhasha Assistant (Urdu)
Rajbhasha Assistant Senior (Urdu) Rajbhasha Officer (Urdu) and
Governor of Bihar in the context of the Deputy Director (Urdu);

(ix)  "Cadre Controlling Authority' means the Head of the Department
declared by the Director (Urdu), Urdu Directorate Department of
Cabinet Secretariat, Bihar;

(x) "Disciplinary Authority'" means the State Government or the
appointing authority or such authority under which the appointing
authority is subordinate or such authority which is empowered as
Disciplinary Authority by general or special order;

(xi)  "Commission' means The Bihar Staff Selection Commission or
other Commission /Recruitment Authority as the case may be, setup
by the Government.

(xii) "Member' means Member of "Rajbhasha Assistant (Urdu) Cadre";

(xiii) '"'Category'' means Category of post specified in rule-3;

(xiv) "Direct recruitment'' means, appointment on the basis of result of
Competitive Examination held by the Bihar State Staff Selection
Commission/any other Commission/Recruitment Authority as
specified by the State Government;

(xv)  "Official Liabilities' means, works specified in rules-14;

(xvi) "Attached offices'" means offices specified by the General
Administrative Department, Government of Bihar;

(xvii) '"Seniority list'" means category wise inter-seniority list published in
accordance with rule-11;

(xviii) ""Fixed date'' means, the date on which these rules come into force.

3. Category wise classification of posts and pay scales- (i) Category of the
post of the cadre and class group will be as follows:-
S.No. | Designation Category Gazetted/Non Appointing
gazetted authority

1 2 3 4 5

1. | Rajbhasha Post of basic Category. Non Gazetted Principal
Assistant Secretary
(Urdu)

2. | Senior First Promotional Post. Non Gazetted Principal
Rajbhasha Secretary
Assistant
(Urdu)

3. | Rajbhasha Second Promotional post. Gazetted Principal
officer (Urdu) Secretary

4. | Deputy Third Promotional post. Gazetted Governor of
Director Bihar
(Urdu)
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(i1) Pay scale- category wise Pay scales of the posts of the cadre will be the same as
it may be determined by the Government, from time to time.

4. Authorised strength of The Cadre- Number of posts of each category of
the cadre and their total number will be the same as it has been sanctioned/determined by
the State Government on the fixed date or will be sanctioned/determined in future by the
State Government.

S. Post Creation:- The State Government, as and when required, may create
permanent/temporary posts in addition to already sanctioned post in any category of the
cadre.

6. Reservation in Appointment/Promotion- Provisions of reservation/roster
prescribed, from time to time, by the State Government will apply in the appointments/
promotion of different categories of the cadre.

7. Process of recruitment- Posts of Rajbhasha Officer will be the Posts of the
basic category of this cadre and process of recruitment to these posts will be as follows:-
(1) In view of requisition of the Department these Posts will be filled up on the result of the
competitive examination held by the commission.

(2) The syllabus of the competitive examination will be as follows:-

S.No. Paper Details Total Numbers

1. | First Urdu grammar Language competency and 100 Marks
construction precis in Urdu, Drafting and
essay writing

2. Second Translation from Hindi to Urdu 30 Marks
Translation from Urdu to Hindi 30 Marks
Translation from English to Urdu 20 Marks
Translation from English to Hindi 20 Marks
Total Marks 100 Marks
Grand Total 200 Marks.

3) Age-limit- For the appointment to the Post of Rajbhasha Assistant (Urdu),
minimum qualification will be graduate with Urdu subject from any recognized University
Post graduate in Urdu or equivalent.

4) Minimum Educational Qualifications- (a) For the appointment to the post
of Rajbhasha Assistant (Urdu) minimum qualification will be graduate with Urdu subject,
from any recognized University Post graduate in Urdu or equivalent.

8. Dispatch of requisition to fill up vacancies:- Requisition to fill up the
vacancies on the basis of available vacancies up to first April of every calendar year against
the basic posts of the cadre, reservation categories wise requisition will be sent to the
Commission by April 30 pursuing all the prescribed processes. Qualification of age will be
calculated from first August.

9. Probation period- Appointment of the candidates to the post of Rajbhasha
Assistant (Urdu) will be made on probation for two years.
10. Determination of Seniority- Determination of Seniority will be made as per

the list recommended by the Commission and principles of seniority determined by the
General Administration Department.

11. Publication of Seniority List- General list of seniority of the cadre will be
published after preparation as per rule 10 of these Rules and removal of objections obtained
after the circulation of the draft. Publication of final inter-se- seniority list will be legally
made by Directorate twice in a year of the interval of Six months.
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12.  Annual increment and Confirmation of Service- (1) It will be compulsory
for the members of the cadre to pass the Departmental Hindi Noting Drafting Examination
and Computer Competence Test Examination after the appointment.

(2) In case of not passing the Departmental Hindi Noting Drafting Examination and
the Computer Competence Test Examination, annual increment will not be sanctioned after
the first increment till passing both the examinations and the service shall not be confirmed
also.

13. Process of Promotion- (1) Promotions to the promotional posts under this
Cadre will be given on the basis of recommendation of the Departmental Promotion
Committee in accordance with the stages of posts mentioned in Rule-3 of these Rules.

2) The criterion of eligibility of the candidates for the promotion to the
promotional posts under the Cadre will be the principle of seniority-cum- eligibility. The
minimum qualifying service, that is to say Kalawadhi for such promotion will be the same
as may the determined by State Government, from time to time.

14. Official Liabilities- Official Liabilities of the Employees and the Officers
appointed and working on the posts of the Cadre will be as follows:-

) Works relating to implementation of Second Rajbhasha Policy of The State

Government.

(ii) Urdu translation of State Literature including gazetteer and Legal books and
works relating to Printing and Publication of translated materials.

(iii)  Construction of defined Urdu glossary, compilation and works relating to its
Printing and Publication.

(iv)  Hindi translation of applications received from Urdu speaking citizen;

v) Urdu translation of Circulars, Rules, Resolutions and State Gazette etc
related to public concern issued by the Government.

(vi)  Hindi/Urdu translation of Circulars, Notices and Reports etc. received in
English related to public concern from the Government of India or other
States/ Union Territories:

(vii) Hindi Translation of documents written in Urdu;

(viii) Works relating to Printing and Publication of departmental magazin "Bhasha
Sangam"

(ix) Work related to training of Urdu language to the non-Urdu speaking
employees/officers and holding the Competence Examinations of the
trainees.

(x) All those ministerial works for implementation of notifications, resolutions,
orders and circulars etc. light o the Bihar Rajbhasha Act 1950 (as amended
from time to time). Which are specified for the employees and officers of
The Bihar Secretariat Cadre.

(xi)  Other works assigned from time to time, by the State Government in the
public interest.

15. Disciplinary Proceeding- On matter of any kinds of negligence/indiscipline
etc. coming or communicated against any member of the Cadre, a disciplinary/departmental
proceeding will be initiated by Urdu Directorate in accordance with process and provisions
vested in the Bihar Government Servants (Classification, Control & Appeal) Rules, 2005 (as
amended from time to time) or as per arrangements determined by the Government, from
time to time.

16. Miscellaneous- If provisions related with subjects like transfer/posting and
leave etc. of the members of the Cadre have not been included in the Rules it will be
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decided/ disposed off on the basis of similarity, in accordance with the provisions
determined by the State Government for other state-employees, from time to time.

17. Interpretation- In case of any kind of doubt/disparity related with the
interpretation of any provision of these Rules, the decision of the Principal Secretary, after
consultation with the Law Department, will be final.

18. Power to make Regulation- Directorate may make Regulations to make the
provisions rules effective as per needs after approval of the State Government.

19. Removal of Difficulties- If it is satisfied that there any difficulty is arising in
implementation of any provision of these Rules and its removal is essential and fit, the State
Government, after notification related there with, remove such difficulty.

20.  Repeal and Saving- (1) Orders/Resolutions and notification regarding the.
Cadre issue previously are hereby repealed.

2) Notwithstanding such repeal anything done or any action taken under
Orders/resolution/notifications etc. issued previously shall be deemed to be done or taken
under these Rules as if these were come in to force on such date.

By Order of the Governor of Bihar,
BRIJESH MEHROTRA,
Principal Secretary of the Government.
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